.251 Clargfication on the
Statement by Minister
of Coal re. submission

[=T <orsita fag)

FW, RAT IAH YR FE @l
T, FHT AT TV UG IF aFq 9ST
AFT ® | BOFET 9T WrAq4g § &
fafaee qrga =1 9gam@r g

[ RAJYA

it wEW wAE /qrge (3T
YAW) : WEEAT, , UF A Al
|Rar 5, gal ST AT gFF | qAT
AT ST ow4qT wg § T FEr Fmi
g5 & | IAF [T g FieIF w@eEq
& T@miama F dgor #TF
AT 5% nWer w%ar § &
[EOCEREE ﬁ g Fur gAr g En'g'r
F g T gaw wEAel J
¥ za¥ agl wgm i wgrawdr @
T FXTF 4 297 O F IT
Grra'%'rfr HIT Ffes Tzeq F FEHm-
fams & §30 A I AW F¥ AR
g ooy gg oW Frarfag g

FIgafa : gAwe, S@ &y AV
T TgEEET §TET T R
9T AT &, FHET FATHT ST E
Ay FmA ™ & v mmEE
A@EATST  as "gAT &0 Ay
Now, we will take wup clarifications

on the statement regarding report of
the National Commission on  Rural

Labour. We Have only three min-
utes. : S
SHRI GURUDAS DAS GUPTA

(West Bengal): Madam, we will seek
clarifications . after lJunch. How . can
we seek clarifications within three
minutes?

THE DEPUTY CHAIRMAN: 1If
the House agrees, I have no objec-
tion to it.. All right.

The House adjourned till
2.30 P.M.

standg

The House then adjourned
for lunch- at twenty-seven
. minutes past one of the clock.

SABHA ]

of Report by the
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The House re-assemble
after lunch at thirty-thre
past two of the clock, Th
Vicé-Chsiriian (Shri Shanke
Dayal Singh). in the Chair,

CLARIFICATIONS ON THE STATE
MENT BY MINISTER OF COAL RE
SUBMISSION OF REPORT BY THI
NATIONAL COMMISSION ON
RURAL LABOUR

DR. YELAMANCHILI SIVAJI]
(Andhrg Pradesh): Sir, the hon, Min-
igter has mentioned about the Report
of the Nationa] Commission on Rural
Labour and the Bill is yet to be in-
troduced. It is. mentioned in the Re-
port that. 22 items are to be reserved
for the handloom sector, but the tex-
tile industry challened it iy the court
of law and got it stayed. So, is there
any proposal under the consideration
of the Government to include the re-
servation -of items that are earmarked
for handloom in the Ninth Schedule?

. (Interruption) ...Is there any pro-
posal under the con51deratlon of the
Government to include the problems
of handloom weavers in the Ninth
Schedule of the Constitution? In the
Report of the Commission it is also
mentioned tha{ there should be pen-
sion for agriculiural labour at the
rate of Rs. 100 per month. What is
the amount the Government wants to
earmark towards disbursal as pension
to be given to the - agricultural and
unorganised labour? It is also inclu-
ded in the Commizsion’s Report that
maternity leave 1% .- the unorganised
labour should be imecorporated. What
is the atfitude of the Government in
relation to population, family plan-
ning measures and welfare measures?
T would like to seek clarifications on
these from the hon. Minister.
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Sir, something is mentioned about
the comstruction workers also in the
Report of the Commission. There is
no law to safeguard the interest of
the construction workers. Does  the
Government propose to make or goin
for any new legislaflon as.far as the
constructipn  workers .are concerned?
Sir, as you know, due to disparity of
income among the agricultural lab-
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ourers and other unorganiseq labour-
ers there is inter-district and inter-
state migration of labourers from one
State to another State and from one
district to another district during sea-
son and off-season and no statistics
arg available with the Governmentin

regard to the migrating labourers
from one place to another place.
What are the stepg the Government

proposes to take to compile the sta-
tistics in regarg to the migrating lab-
ourers and to safeuard their interests?
What is the implementing agenecy or
nodal agency to undertake all these
things? What 1 mean to say is that
the existing mahcinery of the Minis-
try of Labour is not geared up to
meet the demand.

Sir, as you know, sometime back
a survey wag conducteq to examine
whether the Minimum Wages  Ack
is being implemented properly or not
‘n various States. I came across at
Guntur that the Labour Ministry had
engaged some NMR people (Nominal
Mustar Roll people) paying some
wages—daily wages—and their wages
were less than the minimum wages
prescribed by the Labour Ministry.
So, under these circumstances, how
can the Government or the Ministry
ensure that the Minimum Wages
Act g being implemented properly in
its true spirit?

SHRI SHABBIR AHMAD SALA-
RIA (Jammu ang Kashmir). All that
the hon. Minister has said is that the
Report by the Commission has been
received since 31st July 1991. It is
not clear why, over a periog of two
months since the receipt of the Re-
port, the Government hag not been
able to take any decision thereon. I
would like the hon. Minister to say
what, steps the Government has & so
far taken or what recommendations
the Government is inclined to accept
from the Report of the Commission.
It must have engaged the attention of
the Government since 31st July, 1991.

Secondly, the hon. Minister thas
pottponed everything to a future, an
’ . fiture.  The Report of thz
'Omon showg that mahy mettérs
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with regard to the betterment of the
rural labour are such that there can-
not be two opinions about them.
Wouid the hon. Minister kindly say
with regard to such undisputable and
admitteg positions, of which there
can be no two opinions, that to that
extent there would be no further
delay in implementing the Report
of the Commission?
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Trirdly, with regard to the state-
maent of the Minister that certain
legislative enactments or measures
wouid have to be taken, would the
hon. Minister kindiy state whether he
hag drafted or is in the process of
drafiing any law with regard to the
ruar} labour so that we can know
how leng it will take him to come to
the House with a legislation? And
last but not the least, T would like
to ask the hon. Minister to let wus
know how long it will take him to
decide upon the recommendations of
the Commission lest this Report also
meet the fate of many reports which
are received but are given to obli-
vion.

JOHN F. FERNANDES
it is g national tragedy
that aiter 40 years of our indepen-
dence we have not done any justice
to these rural labourers and it is
again a tragedy that our planned de-
velopment could not deliver the goods
to the downtrodden people. Sir,the
Commission was appointed exactly
after 40 years in 1987 by the then
Prime Minister, Shri Rajiv Gandhi-
Tt took four years for this Commission
to submit this repor.t So I feel it
will be appropriate that this report
is immediately implemented and this
scheme is named after the late Shri
Rajiv Gandhi. The report says that
the agricultural labour accounts for
110 million in this country and out of
this 73 per cent are rural labour out
of which 50 per cent are Scheduled
Castes and Scheduled Tribes. I feel
the only way to rehabilitate these
people is to declare agriculture as an
industry and to treat this labour a3
industrial labour. The other récomsa

SHRI

e . Qir
Goa)y: Bir,
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mendation T would like to make to
the honourable Minister is that the
only way we can rehabilitate these
people is to give power to these
people. In the last Lok Sabha there
was a Bill brought by the then Con-
gress Government, the Panchayati
Raj Bill, which was sought to be
passed handing down power to the
people at the rural level. The Gov-
ernment sought to have a three-tier
structure: the Central Government,
the State Government and the pan-
chayat. I would like to know from
the Minister whether they will bring
this Bill again before this House and
see that it passed in an appropriate
form to rehabilitate these downtrod-
den people.

SHRI V. NARAYANASAMY (Por-
dicherry): Mr. Vice-Chairman, the
Commission on Rural Labour concen-

trated mainly on  agriculture, for
giving  benefits to the agricultural
labourers. I would Ilike to remind

this Housc that Shri Ramamurthi, the
then CPI  Mmeber of this House
brought a legislation for regularising
the rural labour. Shri Ramamurthi
is no more now. But the Govern-
ment at that time gave an assurance
that they would being a legislation
to regularise the rural labour. But
so far the Bill has not seen
the light of day. The main
problems faced by the rural
labour not only in the case of agri-
culture but also in the small scale
industry sector are three: (1) uncm-
ployment, (2) construction labour,
(3) seasonal labcur. On the agricul-
tural side, as you know, sowing starts
during the monsoon period. In the
meanwhile the agricultural labourers
get lesser number of days of work.
For one month or one and a half
months they are unemployed. When
we go to Harijan bastis during the
periods when there are heavy floods
we can see how the people are unem-
ployed in spite of the various schemes
brought by the Government like the
NREP, the IRDP and the RLTEP. In
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spite of these schemes we find ¢
people ‘are unemployed. And th
the agricultural labourers are bed
exploited by the system of contrz
labour. The person considered to
the master of the area takes care
see that he gets control of all tl
labourers and he exploits the
Another problem is that the peor
are also not getting full employmer
These are the basic reasons for tl
sufferings of the rural labour.
Another vital thing is while reg
larising the rural labour and whi
fixing the minimum wages for rut
labour as recommended by the Cor
mission, I request the Minister
take into account the devaluation
the rupee which has occurred no
There has been a devaluation of tl
rupee. The Commission had given !
recommendations in the month
May. In July there was devaluatio
Therefore, I request the Minister
refix the minimum wages keeping
view the devaluation of the rux
which has taken place so that t
labourers get the benefit which th
ought to get.
#H B Wi w@w  (TITA)

ITANET NG, g IW H I

FOT  Cfadeaid 5qEE AT AT
amifas AT ATNF FSwAE F v
¥ fuie 3 ¥ feq sgragr ar
a7 AMRE AeAw T JIER Y FET
wgET § i Sewd v oarfaw 8w
H ggre F€1 gAr g | gWT &
IS &7 OF SErgol a7 =HIge
z ! ANy Tra”ra # gaafa arw 3
oF Eﬁrcrfa-é‘r g &t gq awgy
= ¥ &A w % IART FY
FATHT AR gHT & | FHX I
&I SAMINT F ATH ¥ 25 ThHY
qTq7 &, sfdT ant A1 S ITATH
gar =nfer =g wd g;,:r g 1 zafa
§ FgAT ARAT g 5 an EECEC U
fog sy oWifgazr &W & ¢
IAT Ay FET TART TR
fas gaagde & & TFar §

§ 9% Ameq9 ¥ /AT &7

freafafea  @am goar =ngar g
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What are the recommendations
made by the National Commission
on Rural Labour and how many of
these recornmendations were accep-
ted by the Government ? There
should be some time limit for the
implementation of these recommeh-
dations. It is very important for
the Government to see that the
interests of the agricultural labour
are protected. I would like to know
whether the Government js willing
to do something for them or not?
The Government should also bring
forward a clear legislation to pro-
tect the agricultural labourers.

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, it is a pleasure
to seek clarifications from the Minis-
ter. While paying my personal com-
pliments to the badli Minister of
Labour that it was because of his
drive that the problem of agricultural
labourers could be put on focus in
this country, I hope he is made a per-
manent Minister instead of being a
badli Minister in the Department of
Labour. This is a clarification I seek
‘from the Prime Minister and not from
the Minister. 8ir, the point is—and
Mr. Sangma knows it better—that
there has been a constant clamour and
a persistent demand in the couniry
for making laws for protecting the
interests of the agricultural labourers
who constitute the largest segment of
the rural labour force in the country.
It is not today, but earlier when the
then Labour Minister, Mr. Anjaiah,
who is no more made a comrmitment
on the floor of this House that the
Government would enact a compre-
hensive law for this section of unpro-
tected labour, i.e., the agricultural
labour. But these attempts to make
laws have been frustrated because of
the active participation of the kulak
lobby in the Indian politics. Subse-
quently, the Home Ministry and the
Ministry of Finance raised objection
saying that if these laws were made,
things would go from bad to worse in
the country. It is in this background
that, when Mr. Sangma became the
Minister of State at the time Shri
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Rajiv Gandhi was he Prime Minister,
he appointed a number of study
teams and these teams consisted of
Members of Parliament belonging to
different political parties including
the Indian National Congress. The
team recommended that there should
not be any further delay in the enact-
ment of legislation for the agricul-
tural workers. The report was pend-
ing for a very long time and then the
Prime Minister took it upon himself
the responsibility of appointing a
national commission. The National
Commission worked for about four
years and after that a report was
produced. The Commission also
recommended in unambiguous terms
that there should be some law for the
protection of this section of labour
iIn the country. Therefore, the point
is that the matter is pending tog long
with the Government, too long. The
question is whether the country has

got laws for the agricultural
workers. In the meantime,
when Mr. Bindeshwari Dubey
became a full-fledged Labour

Minister, there was a conference of
the Labour Ministers and, in that con-
ference, a situation was created m
“hich the people were given to
imderstand that the State  Labour
Ministers were against this law. It is
in this background that the National
Commission has made its recommen-
dations. Therefore, there is no ques-
tion of any delay. Sangmaji has been
quite evasive in his answers. He says
that he will take some time fo study
the problems. It is not for him to say
this because he has studied this pro-
blem. But it is the Government which
has not made up its mind. It is
through him that this impression has
been created that the Government has
not made up its mind. On the 30th
July, we were together presenting the
Commission’s Report to the Prime
Minister. The Prime Minister pro-
mised all of us, those who were the
Members of this Commission, that
some expeditious action would be
taken. My question is how long the
Labour Minister with his expanded
tiers will take to study this problem.
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How long will it take to study this
problem? You bhave an extended
Labour Ministry. Why? There must
be a Minister. Because of the head-
less condition of the Ministry, the
officers may not have time and they
might be enjoying their leisure some-
where; I do not know. But why
should the Ministry take so much time
%o study this problem which has been
under the consideration of the Labour
Ministry for a long time?

Since he was instrumental in initia-
fing measures for investigating into
this problem, since his personal initia-
tive has been rewarded and since the
investigating team including the
National Commission has made
recommendations, my question is how
Iong the Government will take and
for how long it will git over the files.
This country has been sitting over
this problem for the last forty years.
It is not a point that the contractors
were exploiing the labour. But the
point is that the most of the State
Governments did not do enough for
the  agricultural labour and there is
no State machinery for looking after
their preblems. The Labour Ministry
logks after the organized labour force
who will come to the Labour Ministry
and threaten a strike. It is because
of their collective bargaining that the
Ministry is too much preoccupied with
the organized labour force. Since
these people are not organized at all,
you can treat them or deal with them
shabbily as you are doing now.

And, Sir, in this Report, it has been
categorically mentioned that during
the last forty years of planning, little
has been done so far as these hungry
and unemployed people are concerned
and these people constitute nearly
forty per cent of the Indian popula-
tion. Therefore, my question to the
honourable Labour Minisier is—we
have enough of evasive answers— how
long he will take to give us a concrete
answer. 1 would like to know this
now.

[RAJYA SABHA ]
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I now come to my send clarification.
If the Government decides to bring
about a law, will it make adequate
Proyision for implementing the laws?
We do not need laws only. We neet
laws and, at the same time, finances
also. We need proper financing and
organization. If there is no proper
organization to look after the interests
of the agricultural labour and no
proper funding of the schemes, then
the schemes will be more or less
paper schemes only. Therefore, the
Government must make adequate
budgetary allotment. Is he agreed on
this or not? Sir, I would like to know
what his personal view is in this
regard. Does he believe that thig
section of the labour force has not
been given a fair deal? Does he agree
with this? If he agrees, then let him
categorically say that enough has not
been done for this section of the
labeur, but enough dilatery tactics
have been there from the Government

side.

THE VICE-CHATRMAN (SHRI
SHANKAR DAYAL SINGH): Now,
Mr. Anand Prakash Gautam. You
have taken ten minutes already.

SHRI GURUDAS DAS GUPTA: I
know. It is because I have been so
intimately connected with this ques-
tion and everyone in the House knows
it. Is he ready to recommend to the
Government that enough funds should
be made available?

Thirdly, will he as the Minister,
looking after the Labour Ministry
even temporarily, prevail upon the
Prime Minister and the Labour Minis-
try to take an expeditious decision in
the matter? Thank you, Sir.

st e gEW Maw  (IWT
waw) : I9aAwrEgd Agred, i
1987 ¥ Ay A sfaw wAw
FI AET g1 =X EF FITATH
F ar SEwr fete 31 SAE A
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SEIT FW | T A gy AT §
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quier safgwt ¥ few amwa
faFma &  9wME, AT,
orfaF ST FafaE SarEl wT G-
T3 gae aFs fawfw @ wE §
7 W ag * afgs Farfas M
arafas  fapifonf & & a0 7=
fogrfoed #ar € 7 =fesl & foQ
gare @ § ) A} A ag ¢ fF
77 fagifan 1 sata fafea
™ ¥ faar FF g GwF TG
gFr | za aFwew % mfaw g ¥
AN AT T IAFT AF AT OO 7G
g ¢ 5 o soiaa F faw #
sarar fafama amee AT S @
g afews 9w Fo BEm fFg I
N AEAWEFAT  AEHE  FW 8
g7 fagpifart & safar F 5o
FE1a weETT F fafaw garEi HiT
fawmt grar syt #E AEEE g,
ey guerdt § fewrefaa &%
I fams oFET FW FTFETH
g1 IHY AT WM W g gy
& 5 3a famfart &1 F7 =9
[ F q F ATFI F SgT qear
7§ W fafee W & ow
T s fR o fen g A av
TR 1 W g AT oFw @ A
wo & 1T fauw A€ gar @@ at
|7 FT GRT &9 9O @ T |
gafay & A g S ¥ 4%
AT AE g 5 A e afae
FHA ¥ 90 I a;Fenm FA@A Fr
TR g )

SHRI SARADA MOHANTY (Oris-
sa): Mr, Vice-Chairman, Sir, the rural
labour in our country have work only
for a certain period of time and for
the rest of the year they have no
work. In view of this and in order
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to give them work for their livelihood,
is the Food For Work programme
going to be implemented shortly by
the Government or not? My second
question is whether the Government
is going to have cottage industries in
every panchayat on ceoperative hasis
io give work to the rural labour both
males and femaies, My third question
is whether the Government is Eoing
abolish bonded labour system.

Sir, these are my questions to the
hon. Minister.

st weita fag (@)
Suawras waged, s@ fv AT &
oge gt A A4 gaE Q¢ g8
gawql § @ gAY WA NER
fufeet @ga #1 S qg  FEWEA
Ft fogie & g § oM few 9T
fafyee awe 4 weie fear g Sa
Toad |AS E1 WY @ A
qradT FEE 4w (T ogEy feEw
W@ wE R W% W F A
7z fog® o€ § | ®WEAT =T
TR T gy @ T ¥
Feew =¥ AR F qEL ¥ T
St 20 ®o faffay I 1 gAQ
fear o, § wwwma § 7 R
Tw awa & ArEw 5539 H1 W@l FF
qr9at Far F qg 6% AFES
§ 9ga 79 & | I LS AW B AW
T FT Jaa fears & =gy |

o Trq § /T wgwry gl
ot 3@ 3w 1 us e g ag fafawa
es WY § ¥ 20.5 § WX x99
Fae &t 31 wafag AU gEE R
f5 0% @z ¥ wa fafeaem a9
§/¢ 29 WT B T 20 T FW &1
o gAE AT TG § fr =@
atg &7 eqrd T@r s =fen fw
51 979 QAAT & AT A §
T S glad G99 Sl §Eav
& 7T T g=a AER § A T
S wEd  grra waEn g fE o
HiEAfaw FwdmT @09 ¢ a1 %9
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T gRFT AT Ieg a-q't ED f‘qq

qIAT G¥El § AT gz qA q@
au s g &, aufW TFT g
FAT TT §, gAY 6 AY T
wIX TR Y, NG I 7@t T & A
TR Tifergw &1 & < s
G5 & 5g faden g fa BR @l
¥ §Tag & Figeas o sifeeqns
F QFT F7T zﬁ"{ ATEET g"q aeT
TEH IS wH WMT  wwT TEQ
uET 10 q1 A% HASAE AT SIRT
wfeq 1 #¥ f5 ¥ ¥ wa A
HiAlad WG 4 g ¥ fF w@we
# foate = & fega o mAve
g TAANE TWeIEET FT g wiwmA
IH% TEAmEdms FT oAty Ag g
M 3§ 987 T4 FIWE gl &
at Ju gare § fF oagr v—#ﬁ'aaﬁ
T TIEA qTove TRATERR  FY ?
AW F 51 THE TGAAR T qa.-ra-gl
¥ oF iz w= FRFT F9H) aTq
g BEA | QO g §, BY =me
#, it fesgEara ¥ HaT F¥ Fww
2, gl-di5 W o ﬂﬁaﬁ g1 gFEd
Y dfes amfr ml At ¥ = &
T W T an ST sua
s fAaaT &+ @ fafaeeT &Ra
¥ § Ymgcz sem f5 g @l 20
fedters &1 a7 g& aral &1 A
2ar wa =T g fefanw arsrﬂ Y
ga farss fear w13, s fa
gfer & 20,5 faar arar @, &Y
A & AT WY ] 57 | T wA
F Fg § AR IR AATE |

o€t AR Fenm (ool dwe )
aladfiy SIENeSy  §E ED‘ gan
qrrs ¥ Ay foes ®U aw, Cwasy
gleg H4Y 9957 §, SEF T A
T AT, & dedT 9TEw =l 3T
w8

[Sagamaer (s wEFT FeEAEL
wERsT) disrET ge )

¥ TFAT AT A & AT AH
fr T gECNT qIE X T F
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gg FAA FAlws . woaie F@ AT
X oiF F7 WEHS WL WEHAA X
ge =g fod fasdt § ar gart
et FEET TEehE F U Tg FEd
g 5 oz th-aa BIA-A1A T BT
s = ¥\ § Ag STRAT AE g fx
F91 TR mre § W1 ORI A

sl B, T Wg SEE GERU
o Fr Fifaw &7 A9 I @ §?
¥ gaY wgRa & geal W@AT 3
fr g oA a1 f@RE F T |
Y17 F wa FAT &, T FAT R
¥ 4% §F SIS 8T N Al TGl AAT
agdg ? Fwd Ty e ouw
gr f=g T4 Fq~1 S& § A
AT f'q'Fan oty w F fHu
TS AT TFT ST SEEE A
st 7 ar T 340 98 TAF FFAl-
zwa ¥ AU F© TR F1, 39
Fagl ®7 T T A O 0
gt gl Wy AgF 6T @A
% T AE7 ®AEA, UF 0§ EE§
qTga qar § f5 I FR0_F AT
7% AW | A% HET XD qa’r T
¥ ot IART gARERT § o9 A W
¥, @ a0 A attr-r”rﬁzm Ffag,
9% gaf) fege BrA-Els F1 Iw@
Ag gy, gwars  gart WY g
SHRT A W F fag auwe Ay
il (ﬁ"fa g | 9dl wers
& ATRAT AQHT § )

gFQ, gaw AU qg 2 T o
Furre ¥ fawre & ag oar oS
urhfEn  dfsaafes Tfasia g,
Tad qIv H TE W wEATA g,
ST gar? o FAA 4 U E, F A
& B an Ag TFE 1w mreAE
qaET EEW Ag A1 A4 @ ¥ fR
I TST AR Wy fefve
9w £ arg g1, 98 98 UATFTIT
FTFEG F A(A @1 WL WWE TAR
i FAfE FT gara A I
T@ T AL AT mAlfaws F a9 H
REn? FRA ET @@ A W4 g ¥
¥fFg oTw W gwit W H &fSS
I E, m‘rgr W ¥ faw sE7
waR @1 ¥ Iww A 2
Etca iy f‘arﬁr- aredlT  gEr
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wERa, 9 § SO w4 91 ¢ ag

o T FETT TEFET F AQ

et 7 gar &, A IWW a@ W

A wdf & F@VE | &8 AT F

HAFT QA FIBAAT § A X SN
FW & fA8 G & a1 F@ER T
awgd won @mERaglEI
qaars AG F@ A FEA ¥ I
W StieFag  gEe, ITH M AW
F i @ M wE T A D
wm SiaT ¥, aef ¥ Sudl § &9

sigaed @1 fear s ¥ oA A

Aqem UAfeAY =) fEAr @A § SeE A

¥ 573 gu sratae Saa A ¥ §RE

FTTTE qeEE H F AL WS
Tl w T § WrAAT wgAT g !

T wa@r §1 gmiT 3w A
g fasafer &0 wmar g, faes
qITE gt A gIEg N =g
I A, ST 3@ T AET  FH WA
foar ST &, =WE ATEFS  qAT
e T
THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
You need not repeat it.

Wi WigeAz detq 0 § AT AT
¥ w7 W E | AR AT FALF
IR H G oT gET gFE F ¥ F
g R A, A W H FA AW H
sgrET ¥ SHET WgAd W g WIS
g9 7 &9 gEa A &, S B
o fawgfear &0 siate Ag §
iy femde & € & a1 A
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SHRI T. A. MOHAMMED SAQHY
(Tamil Nadu): Mr. Vice-Chairman,
hon. Members persistently demanded
appointment of this Commission. Like
the Mandal Conmission which was
appointed with great difficulty and
then it was kopt in cold storage, this
Commission has also met with the
same fate. This Commission was
appoinied in 1987. It has been four
Prime Ministers. It submitted its
report in July this vear. So it has
taken four long years. Now the
condition «f the agriculiural labourers
in our country has changed. We must
take into account w hatever formulas
we worked out, the »ecommendations
which are enumerated in the report,
impitmented
otherwise it
infructuous and . useless

TeiFTE

‘become
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The Statement, given by our Minister,
does not contain anything about the
report of the Commission. This report
has been kept in the library.

THE VICE-CHATIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Minister wants vou to read the state-
ment.

SHRI T. A. MOHAMMED SAQHY:
The report says that there are more
than 60 per cent of our village popu-
lation who were holding less than one
hectare of land. This was the position
in 196!. In 1982, this has increased to
67 per cent. This shows that our
agricultural labour are not getting
proper funding through the co-opera-
tive banks and other banks. Why
are these co-operative banks not able
to finance them? It is because the
agricultural labour are not able to
repay the loans they take, simply
because thye do not get proper wages.
They are also not able to get proper
yield from their land or proper return
on their investments to be able to pay
back their loans taken from those
banks. The result is that these rural
banks are not able t¢ pay to their
apex banks. Thercfore, financing such
people has become limited and restric-
ted. In 1978, Gandhi Peace Founda-
tion identified  26,17,000 bonded
labourers. How these bonded labour-
ers come up? It is because they do
not get proper wages; the money-
lenders and the big farmers exploit
them by extracting work from them
and by taking away their produce,
reducing them to the position of 2
bonded labourer. The big farmers
and big landlords who are very
powerful in the villeges, and their
will is the law. They pay them very
less wages. That is why, though
child labour has been prohibited. In
spite of tnat, the Government has
accepted- in its report.....

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):

Nothing is accepted; this is only In
the report. ‘
SHRIMATI RENUKA CHOW-

DHURY (Andhra Pradesh): We have

AR A R TR it
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legitimised child labour; we have-
passed a Bill in this House.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Please ask your questions on the
statement only.

SHRI T. A. MOBRAMMED SAQHY:
I found it from the annual report
“that child labour to a considerable
extent persists in various kinds of
employment on  account of soecio-
economic compulsions.” The reason is
that the parents do not get rroper
wages; they do not have proper earn-
ing and even though we have fixed
minimum wages taking into account
the poverty line, thes: wages are not-
being paid to the wo kers, Even
poverty line has not bcen properly
assessed. As a vcsult of non-payment
of the mimumum wages, sufticient fur
running  their family, they find
employment for their children. What
happens. to our own legislations? We
violate them ourselves by not provid-
ing proper linancing avenues for the
agricultural labour who is the back-
bone of our country. All these pro-
blems arise because we do not take
much care about them. We have to
take all the precautions and see that
proper funds are provided to them.
Just enacting laws would not be
sufficient; we have to see that these
laws are properly implemented. Hovr
far have we been able to implement
the legislation relating to child labour?
We have Sivakasis and every year
children die there due
to accidents, due to fire
accidence, and we are not able to
prevent these things. By the time
we decide to act, so many things
crop up is mirid and we do not act.
We have become inactive.

Thertfore, I would request the hon.
Minister to tell us what steps Gov-
ernment is taking to avoid and avert
all such accidents, and also how the
Government is going to improve the
condition of the agricultural labour in
the rural areas Take the case of
brick kilns. This is one of the im-
portant village industries. Even the
brick kilns association have com-
plained that they are not getting
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proper supplies of coal and other
materials which they require. They
Liave also to face a big competition.
We miist try and protect the village
iridustries. Then oniy, the people in
the villages, both the agricultural
Iabourers and the non-agricultural
labourers could compete <ith the
other sections of the society.

SHRIMATI RENUKA CHOW-
DHURY: Can I add jusy one thing?

THE  VICE-CHAIRMAN
BHASKAR ANNAJI MASUUJUKAR):
Mr. Mathur has to seek clarifications.

SHRIMATI RENUKA CHOW-
DHURY: Mr. Mathur will never say
‘no’.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
We can say ‘no’ to you?

SHRIMATI RENUKA CHOW-
DHURY: Thank you, Sir. My point
is that the women agricultural la-
bourers are paid far less than the
men. Now, when we have laws for
non-discrimination .between sexes, it
is not being made applicable to the
agricultural sector of our country. Is
there a concrete proposal on plan for
eradicating this discrimination?
Because of this very reason,
women are employed much more
than men in this field. This is again
denigrating the status of women in
India. We work more,
paid less.
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SHRI G. SWAMINATHAN: (Tarmil
Nadu): Sir, the statement was laid by
the Minister three days ago and he
was said in the statement that the
report has been placed in the library
for referénce. I went to the library
three times but could not get it as
there was only one copy in the
library.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Was there only one copy?

SHRI G. SWAMINATHAN: There
was only one copy. I waited for
three hours since another Member
was reading. The Minister could have
laid at least three or four copies for
the use of the Members. Otherwise,
the Minister should have given some
dalent points of the repoit in the
dtatement itself.

THE VICE-CHATRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
That is true. This is not a statement
at all,

SHRI G. SWAMINATHAN: That
is' a voluminous one. It was laid on
Friday. We din’t have time on Satur-
day and Sunday because, many of us
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have gone out. Today morning also,
we didn't have time to read. We are
not supposed to read such a big book
and then came here to seek clarifica-
tions. It is an impossible thing. Next
time onwards, thé Minister should
have some salient features of the re-
port in the statement itself so that
the Membres could seek clarifications
on it or some more capies of the re-
ports should be made available in the
library.

My second point is about the Mini-
mum Wages Act. As has been said by
my learned friend, Shri Mathur, it
has to b2 impiemented by the States.
The Siates have got their own Com-
missions t0 go into this Act. I heard
that the minimum wage has been

fixed . at Rs. 30 and some hon.
Member had said that this was not
sufficient. The  Minister should

clarify whether he has recommended
Rs. 30 for all the States or it is
different for different States. I am
not aware of this as I was not able to
read the report. Therefore, this has
to be clarified. There is some con-
fuscion here. There is some confu-
sian in regard to the minimum and
maximum wages.

Sir, I was a Member of the Mini-
mum Wages Commission in Tamil
Nadu some vyears back. We visited
many years. Then, we made certain
recommendations. We were criticised
in the Legislature that the minimum
wage recommended was so minimum
that it was not sufficient for a man
to live. 'The point is this, We make
a recommendation that this should be
the minimum wage. If somebody
pays more, if somebody pays Rs. 50,
it is all right, This point has to be
clarified because there 1s some con-
fusion in the ‘minds of the Members.
The question is, is the minimum wage
that you say going to be the maxi-
maximum, or, whether somebody is
allowed #o pay more than this?

When you are recommended mini-
mum wages, one important = point

[ RAJYA SABHA ]}
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which has to be taken into considera-
tion is the capacity to pay. This is
very important.” As has been pointed
out by some hon. Members, these
minimum wages are not paid by the
Government. They have to be paid
by the landowners or the tenants to
the agricultural labourers. As you
know, most of the lands have been
fragmented. After the implementa-
tion of land reforms, from 15 acres
once, over a period of years, it has
now come to three or two acres.
Therefore, you have to take into ac-
count the capacity of the landlords,
the capacity of the landowners, to
pay. Somebody said “zamindars”.
As far as Tamil Nadu is concerned,
there are no zamindars. As I said,
capacity to pay is a very important
important criterion. Of caurse, it is
another thing if you pay more for the
paddy. Now, you restrict it. You
pay a certain amount for the paddy.
You have got the levy. The Agri-
cultural Prices Commission recom-
mends a certain price to be paid. You
have to keep some parity vis-a-vis
the consumers. In such a situation,
the capacity of the landowners has
to be considered. Wherefrom th_ey
can pay more?  Therefore, capac_xty
to pay is a very jmportant criterion
which has to be taken into account.

272

Another thing is, whenever such
Committees are appointed, they
examin the issue and give their re-
port. They give their recommenda-
tions. Then, the report has 1o be
considered by the Ministry. The
Ministry has to consider whether this
particular amount can be paid.
Ultimately, this has to be done by the
State Governments. I would suggest
that, first of all, you should convene '
a conference, Yau should have a
time-limit for the implementation of
the report. Otherwise, it can go on
for years together. There will be a
conflicting views within the Ministry
and then there will be different views
expressed by the State Governments.
That is why I suggest that there
should be a time-bound programme
in regard to this. You should imme-
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diately cnoveme a conference of
Labour Ministers on this. If you go
into the recommendations must and
then you ask the State Governments
for their views, it takes time. If the
Ministry has not done it already, you
should send copies of the report to
the States. Then, you should con-
vene a conference of Labour Ministers
in the beginning itself so that you
get the views of the State Govern-
ments. After getting their views, you
can take a decision op it and then
inform the State Governments.
Otherwise, you wil be wasting six
months or one year.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
You can say that conference should
be convened.

SHRI G. SWAMINATHAN: As I
said earlier you should take into ac-
count the capacity to pay.

Another important thing is, the
question of implementation. How
long will it take to implement it and
how will it be implemented? It is a
duestion of implementing it all over
the country in relation to 51 per
cent of the people. It is not like a
factory where the factory inspector
can go and look into things. There
are many remote villages where agri-
cultural labourers are there. There
are many remote villages where the
officials like the Tahsildar or the
Deputy Tahsildar or the Karnam may
not be able to go. The question is.
how will you ensure the payment of
the minimum wages in the remote
viNages when there is a dispute? If
there is a dispute, who is going to
decide? Who is going to arbitrate?
What will be the mechanism? There
should be a Tahsildar or somebody
else to decide the dispute. When <a
dispute arises, when a conflict arises,
where will they go? To which police
station they should report? Other-
wise, when a conflict arises, the
agricultural labourers may get agi-
tated and assault the landlords. Or,
the landlords may employ hooldlums
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to attack the labourers. My las!
point is about payment of unemploy-
ment alowance. In the Thanjavur Dis-
trict, for example, the agricultural la-
bourers are unemployed for more
than six months in a year. The pro-~
blem is aggravated as we do not get
the Cauvery water. Therefore, they
should get some unemployment all-
owance. My friend, Mr. Hanumantha-
ppe, is here. He is responsible for
this. He is responsible for the Oro-
plems of the agricultural labourers
in Thanjavur District. He hag been
a Member of this Commission. The
question is , are you going to give
Some unemployment benefit to theze
people? If so, what

will be the
amount?
Thank you.
SHRI K. G. MAHESWARAPPA

(Karnataka): As our friends

have
stated,

the statement of the Minister. . .

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
It is not a statement. It is about
submission of the report.

SHRI K. G. MAHESWARAPPA :
Yes, I would like to draw this atten-

tjpn to the last but One paragraph of
his statement.

SHRI G. SWAMINATHAN: I think
this is a very important subject. I
want a full-fledged discussion on this
subject in the next session.

SHRI K. G. MAHESWARAPPA:
He has said that the recommenda-
tions of the Commission will need
to be examined at length by the va-
rious Ministries/departments in the
Central Government, in consultatien
with the State Governemnts, where
necessary, before they are imple-
mented. This means that the magter
is required to be examined at length
and that ‘length’ may mean a very
long period to come to a decision
whether a particular - recommenda-
tion is to be implemented or not.
In fact, you should have at least
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jndicated that certain of the recom-
mendations, like the old-age  pen-

THE VICE-CHATRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
They will eXamine it.

SHRI K. G. MAHESWARAFPFA:
They should say whether the Gov-
ernment is prepared to accept antici-
pated recommenddtions without going
ot length and consulting all the Min-
jstries, State Goverhments. Other-
wise, as my friend stated, it will be
putting the Report in the cold sto-
rage like the Madndal Commissich
Report. I want an assurance whether
the old-age pension, maternity bene-
fits, accident compensatitn, psyment
of minimum wage, recommendations
relating to all these categories will
be implemented by the Government
within a particular time-limit.

The other point is that 67.1 per
céfit of rufdl India lives below pov-
erty Tifie according to the Operation
Ressarch Group study as on March
31, 1991. About the rural labour
latest gures are not found,, Accord-
ing to the report it is 150 million but
I think it is more than 200 million.
Most of them, nearly 27 per cent of
the rural poor, live on Rs. 2 per capi-
ta income, Rs. 2 per day. This is the
section which has not benefited after
independence. Théy have not reaped
the fruits of development in this
country. For the frst ten to twenty
years their problems were not even
looked inito. Even now at this late
stage, after forty yedrs of independ-
ence you want to take a long period
for congulffnig various Ministries
State Government. If  that is so,
when are you going t¢ implement the
recotnmenddtions? That is our point.

Instead of raking this bald state-
thefit you should have placed the
report for discussion. If need be, we
could have extended the House by
one day and diséussed the réport. As
my friend said, there is' orly orne
copy avaifable. There dre so miny
gbed récothtendatibris. T could only
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glance ovér the introductory portion
of the report. We may have to go itito
it. Where wids the hury in makin
this bald staterfent? You could have
indicated the salient features of the
recommendationg made in the repnrtt.

THE VICE-CHAIRMAN (SHRI
ZHASKAR ANNAJI MASODKAR):
I rope the Government is taking note
of 4 serious objection. They have
not read the report and you haw
made the statement. The copies are
not available with them. How will
they apply their mind and ask you
questions?

SHRI H. HANUMANTHAPPA
(Karnataka) : The statement is about
receiving the report only.

SHRI GURUDAS DAS GUPTA:
You should direct the Minister. This
is a repott which has been presented
to the Miinstry two month back. It
could be printed in any press. Why
are you spending so much money on
so many things?

THE VICE-CHAIRMAN (SHORI
BHASKAR ANNAJI MASODKAR):

Liet him say what we wants to say.

SI—I_R'I GURU DAS GUPTA: You
should dirett.

_THE VICE-CHAIRMAN (SHRT
BHASKAR ANNAJI MASODKAR):
Directions are given in a different
form.

SHRI G. SWAMINATHAN: A
copy each can be given to the Mem-
bers, if possible.

THE VICE-CHATRMAN  (SHRT
BHASKAR ANNAJI MASODKAR):

At Teast to t}_le parties—important
partiés—you can give. ... (Interrup-
fiong) ...

SHRI JAGDPISH PRASAD MA-
T_H'UR: At least the report should be
given.. . (Interruptions) . ..

SHRI ~ PRAGADA KOTAIAH
(Andhra Pradesh): Mr. Vice~CHair-
dn, at leakt some of the récommen-
daticns may bé given to the Mem-

Bers. ... (FitévrapRons) . . .



baai Clarification on the
Statement by Minister
of Coal re. stibmission
=t wige. @i THIA (A
qIW)  FATA JTEE TOAw wTEa,
ag St AMAE FAMMA AW SRR
T FETAT W4T 9T, T 1987 ¥ FIraw
AT 9T | SIS Gie F qE SHRI
feqe oird 2 =) WIF ¥ A
fratE o F qE T Y & w9 9
@ie & sfww § fag gaar &
agamar T §fF gEa a, frgaa
st 2 foe = g EG
FE HET ot &, wEY FArE wE T
FYE awdary AT ¢, @ I5E w1 )
foas o1 &, ag Famar war g fFag
ST FHTAH ASTAT AT o9, ST F7AE
SIERE S

T w7 gEiw Ag T v & v
aFad AIfw@E ¥ g, f‘ g rm
fizrmems § ? ag 91 § g4
FET HIAT AfEC 71 gual wraqm
9 9% T® aWg § 6 ag 9w
FaT §, TN SARIGY Y, THFAT
S wiE A OFR FET g, 98 A1
g\ FaT g g zAwr afaw
= 3fqgrs AT foem A R
aten WP § 1 oI @RI
T 9T IT gEA W TF SrEae
v faq ST § iAo 9 F
ae® & @ wf o, Sex €y
798 FIRAT A AT I feg ng &
A GRAAT § £ Fataw #1 A RO
#r§ AT, ARNTA TiFeata FI< F1
aedE & o7 fag Imw A wf o7,
‘ﬂﬁsﬂmqﬁwégn arox
fifrczt 9gT & o€ Fg0 wq 7™
mrﬂ’?;'ﬁ"fﬂ Faesng arsan fefass
fefirr 399 & arq® & sﬁ g
@ wri @ 7 Affagg S e 2
sgF7 Fa faqr s 4fF g aRY
§ Sotg N & 9% S8% W A @
MT oo § wex FHAT AT § Hfwe-
FwA T AFARe A1 WAl 5 few )
TSN T & FRT FATERUA6 &Y
%1 g, M Afafeezcaga & was
gy & T@rs s f5 omw
T § Wed AT § TH  areAT  F
% i

F
#r
F

&

[9 SEP.

1991 ] of Report by the 278
National Commission
on Rural Labour

gey] I deme o]t
osly SMa r (seoy hesf)
S e
L Lt K s by ol goeS
W WA yae FOA< o - L3
Sygy oo 0mr & Sl gl - WS
Wiy S £ Sl - 2
sl w2 o osy £ ST
LS i, b U] g v kagyd £
Sy > ] LS et

=

I R IR AP |
" M I i 8 e
LINE B I PUR WIS TRP R SUCORNE P
LS B TER P FUPLICIRE WU AN

-8 S g @y

A U fagy & Jyw o) o5

oS A e Dy gx Laeily oS
3 % - o peldpdhd, S el
e Jala Ul Zele i wils a.
S = &3y gul L gn gylae oS o
Pk el & pesd gy o &
2 P2 yS ) yRKnkl & g
¥ Pl el o e bt
O > @ e (5 (eyRdi]
A 9> (ot I,.ﬁ._;ﬁ'r‘p‘{u-zm
ek 2SSy SR @ (Syp 8
B g s ped U A
of el - HEe eliadlS G,
o e el L eyl
2 M e andly S
I @ B S e sERR



279 Clarification on the
Statement by Minister
of Coal re. submission

[obay Jald e 552]

SV B LW & BT OO s B
w5 B3 ey iyl g
5 gbaeS &S b Wggan | yue
el Wty (So () @y 5>
oA B
GRS a8 sat pran] ¥ EAaS
S 2o -ale Rude e 45 - a
ot < pdatas) O Goa (3881
e G S iy pe ke een] g0
& e Jus s e
Las 58 4%f Bl I T
wynl 5 ) gy &S S LS

3 o Gl s povy]

nl o
gtz 2 95 Kl ol W ala
PLIRR I D19 SN S
ol ]!
VA 9 - AR Fa g2 ik
e ke O] o ala ylal.
Ala wooly @ &S KigyS Eanfi o
Gitemd o 3 Wl o2 g
2wl Dy s &S5 05 8
ka2 dAS L_f.lf”

I NT R T RN

- dale U

S/
[ a2pke - ke g2

THE VICE-CHAIRMAN (SHRI
‘BHASKAR ANNAJI MASODKAR):
Honourable Minister, do you want to
responnd to  what the  honourable
Members have said?

yre!

THE -MINISTER OF STATE
(INDEPENDENT CHARGE) OF THE
MINISTRY OF COAL (SHRI P. A.
SANGMZ): Sir, I can respond either
now or I can...

Y[I Transliteration in Arabic Script.
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THE VICE-CHAIRMAN (SHR.

BHASKAR ANNAJI MASODKAR)
You have to respond, according tc
the practice, to the queries seekinc
clarifications. If you want you may.
If you don’t want, you say, “I don’t
want.” ... (Interruptions). The Gov-
ernment should be ready with all the
material.

SHRI P. A. SANGMA: Mr. Vice-
Chairman, Sir, I am grateful to the
honourable Members who have parti-
cipated in trying to get clarifications
on the statement that I made on
Friday last. T am sorry—and I must
apologize to the House—that the
statement did not contain the salient
feaures of he recommendations. Had
those been given, perhaps, it would
have been a much more meaningful
discussion—I do admit. I am told the
thc copies are available in the Library
—inot one but three. But I do con-
cede, even three copies are not enough.
However, I would like to remind -the
House that on Friday last there was 2
Starred Question No. 174—where an
exhaustive reply was given on the
National Commission of Rural
Labour. But I hope that we will have
some more occasions to discuss this
report in full detail.

AN HONOURABLE MEMBER:
During the extension of this session?

SHRI P. A. SANGMA: I don’t think
SO. |

Sir, in 1985 when the late Prime
Minister Rajiv Gandhi addressed the
ILO at Geneva, he gave a call that
we must pay our afttention to the
unorganized labour because, particu-
larly in India, the unorganized labour
constitute about 90 per cent of our
total work force.” And it appeadrs
that we are paying more attention to
the organised labour znd less atten-
tion to the unorganised labour. When
I took over the Ministry of Labour,
he wanted me to go round the coun-
try and find out the conditions of the
rural labour,” which I did. ' T am-
grateful to many of my colleagues,.
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Members of Parliament, who on many
occasions accompanied me to several
places. In 1987 when Mr. Rajiv
Gandhi was presenting the Budget,
he made an announcement that
the National Commission on Labour
would be costituted. Accordingly, the
Commission was constituted in
August, 1987. The Report was sub-

mitted on 31st July, and I am sorry .

that from 31st July to 9th September
is not yet two months as claimed by
my very very good friend, Mr. Das
Gupta, who should have been reply-
ing to the clarifications because he is
practically the author of the Report.

In any case, the Report was sub-
mitted on 31st July, 1991, and it is a
very voluminous report containing a
lot of recommendations. I must thank
the Commission for its having done a
very good job. Many useful and
concrete suggestions and recommen-
dations have been made in the Report.
I would like to assure the House that
we would put all the efforts under
our command to see that the recom-
mendations are studied quickly.
Whatever  consultations are to be
made, we will make them quickly,
and wherever possible we will not 1ag
behind in implementing these recom-
mendations. But wc have to follow
certain procedures.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
But after you study the recommen-
dations and the Government accepts
them, will you come back to the

House? Will you take the House into
confidence? That 15 onc of the ques-
tions.

SHRI P. A. SANGMA: Actually
now we have written to the State
Governments to study them. We pro-
pose that these should be discussed
in the Consultative Committee.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
The Members are anxious to know
what recommendations the Govern-
ment is going to accept, in what form
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they are likely to be accepted and
whethre all that material will be
available to the House. This is what
they want to know.

SHRI P. A. SANGMA: Certainly it
will be available. But before we
come to that conclusion, it has to
undergo certain stages. We have to
call a meeting of the Indian Labour
Conference. After all these, we will
make up our mind. We will certainly
come to the House, and the House can

', discuss it.

SHRI GURUDAS DAS GUPTA:
The main question the hon. Minister

has avoided. How long is the
Minister.. ...
THE VICE-CHAIRMAN (SHRI

BHASKAR ANNAJI MASODKAR):
How he can say that, tell me.

SHRI GURUDAS DAS GUPTA:
Sir, there has to be a timeframe. The

Government cannot take years to
study the Report.
THE VICE-CHAIRMAN (SHRI

BHASKAR ANNAJI MASODKAR):
He has studied it. What about the
States?

SHRI GURUDAS DAS GUPTA:
The Minister must tell us how long
the Government will take to take a
decision.

SHRI P. A. SANGMA: We intend
to call a meeting of the Indian Labour
Conference in November, 1991, where
it will be discussed thoroughly.

SHRI GURUDAS DAS GUPT
The Indian Labour Conference w
discuss agricultural labour in the pre-
sence of industrialists! It is strange
that industrialists will give their
opinion on the feasibility and efficacy,
whether we should have laws for the
agricultural labour. This is a fantas-
tic thing the Minister is saying.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR)_:
+Mr. Das Gupta, the Government is.
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also keen to see that the recommen-
dations should be accepted.

SHRI GURUDAS DAS GUPTA:
The Government has never been keen
because in this House the Minister
categorically stated that it would
make a law, but it was all postponed
suddenly, and there was the Com-
mission. The Government has never
been serious about it. It is at the
initiative of this Labour Minister that

the things could proceed to such an

extent. At least let him say:....

SHRI P. A. SANGMA: I can. Since
the House was deciding that it should
come back to it again, I thought that
it would not be necessary for me to
react instantly to some of the points.
T can however react to some of the
points very instantly. For example,
the main point is whether we are
going to have a Central legislation for
protection of the agricultural labour.
That is the main issue which the
Commission has recommended. I have
personally, when I was the Labour
‘Minister, made it very much known
to Mr. Das Gupta that I am in favour
of this. I have said so. Now that
the Commiksion has recommended
that there should be a Central legis-
lation for the protection and welfare
of the agricultural labour, I think,
there should be no difficulty on the
part of the Government to accept this
recommendation. But we will have
te go through certain procedures.

Secondly, there was a suggestion
that the minimum wages should be
raised to Rs. 20 per day. As of now
the minimum wage as preseribed Is
Rs. 15 per day. I do not think there
will be any difficulty for the Central
Government to accept this recommen-
dation. In fact, we are coming for-
ward or the amendment of Minimum
Wages Act, where some major
changes will be there. For example,
according to the Minimum Wages Act:
““The minimum wages will be revised
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every five years.” Now, we are goin
to make it “every two years.” Li’
that there are many things on whic
I can react but I thought, perhaps,
will react to those points while repl;
ing to the debate on the working
the Labour Ministry. Then, I w
touch some of the points... (Inte
ruptions) ... ’

THE VICE-CHAIRMAN (SHF
BHASKAR ANNAJI MASODKAT
Whatever points, hon. Members hat
raised, he has replied to them.

SHRI JAGDISH PRASA
MATHUR: He said that the Stat
would have their own laws like {l
Lobour laws. . . (Interruptions)..May
know from the Minister whether I
is going to consult the States whil
framing the... (Interruptions)...

SHRI RANJIT SINGH: Mr. Vict
Chairman, I will take only half-s
minute. I would like to make on
suggestion. The hon. Minigter h.
said that they would raise the min
mum wages from Rs. 15 per day t
Rs. 20 per day. But in Haryana th
minimum wages was fixed at Rs. <
per day by the previous Governmen
... (Interruptions) ...

THE  VICE-CHATRMAN (SHI
BHASKAR ANNAJE MASODKAR!
He is aware of it. The matter is ove
now.

SHRI GURUDAS DAS GUPTA
Sir, I must put on record my appre
ciation of the very frank statemen
the Minister has made that the Gow
ernment is interested in making signi-
ficant laws for the  agricultura
workers. I congratulate the Ministel
for that.

SHRI V. NARAYANASAMY: I joir
vou in congratulating the Minister.



